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FIR No. 105/2019

State  vs   Naveen @ Kala
U/s 392/411/34 IPC

PS Prashant Vihar

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application u/s 437 CrPC for grant of bail to accused

Naveen @ Kala.

Present: Sh. Vikas Jangra, Ld. APP for the State.

Sh. Parvinder Sehrawat, Ld. LAC for accused Naveen @ Kala.

Ld.  Counsel  for  accused  submits  that  accused  is  in  JC  since

24/06/2021 and he has been falsely implicated in the present matter.   It  is

further submitted that co-accused is already released on bail.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Accused is in JC for a considerable period of time.  Charge-sheet

is already filed and trial  will  take time due to the pandemic of  Covid-19.

Further, the co-accused is already granted bail, therefore, principle of parity is

also  applicable  in  the  the  present  matter.  No  fruitful  purpose  w.r.t

investigation and prosecution would be served by keeping the accused in JC.

Therefore, accused Naveen @ Kala is admitted to bail on furnishing bail bond

in the sum of Rs.  10,000/-  with one surety  of  like amount  subject  to  the

following conditions:-

1. that accused shall appear on each and every date as and when called

upon. Contd...
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2. that accused shall not tamper with the evidence in any manner.

3. The  accused  to  furnish  his  Mobile  number  along  with  the

undertaking that he/she will always keep his mobile on active mode

and share  his  live  location  with  the  Investigating  Officer  as  and

when requested/ordered.

4.  The accused to give all available addresses including permanent,

current address or any other address where he may reside along with

the proof thereof.

5. The  accused  to  give  an  undertaking  that  he/she  will  notify  the

Investigating Officer in case of change of address or mobile number.

Jail  Superintendent  concerned  is  directed  to  ensure  the

compliance of mandate of Sunil Tyagi  vs  Govt. of NCT 2021 SCC OnLine

Del 3597.

Ahlmad is directed to send the Annexure B along with the bail

order.

Before parting with the order, it  is pertinent to record that the

previous bail application of the accused was dismissed on technical grounds

based on the submission of the IO that the accused/applicant has not been

arrested in the aforementioned FIR.  It appears that the IO had filed the reply

casually without going through the pertinent record.  This unprofessional act

of the IO had defeated the invaluable right of the accused to be heard on the

merits of the bail application and has also led to eventual denial of liberty.

The SHO concerned is directed to sensitize the concerned IO to be careful in

future.

Copy of  this  order be sent  to Ld.  Counsel  for accused,  SHO,

DLSA and Jail Superintendent concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



FIR No. 417/2018
State  vs   Unknown
U/s 392/397/34 IPC

PS Prashant Vihar

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

File is taken up today on the application for supply copy of

Untrace Report of vehicle bearing no. DL 4CAD 6578.

Present: Ld. APP for the State.

Ld. Counsel for applicant.

At request, put up on 12/08/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



Ct. Case 2071/2020
Pradeep Kumar  vs  Sanjay Jangid

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This  is  an  application  moved  on  behalf  of  complainant  for

withdrawal of the case titled above.

Present: Sh. Neeraj Bansal, Ld. Counsel for complainant.

It  is  submitted  by  the  Ld.  Counsel  for  complainant  that

complainant has settled the present case with the accused and he wants to

withdraw  the  present  matter.   Heard.   Statement  of  the  counsel  for

complainant is recorded.  Perused.

The offence U/s 138 N I Act is compoundable in nature. I am

satisfied with the same.

Accused is acquitted.

In view of statement of counsel for complainant, let the matter be

sent to the Lok Adalat to be held on 11/09/2021.

The date earlier fixed ie 07/12/2021 stands cancelled.

Copy  of  this  order  be  sent  to  Ld.  Counsel  for  complainant

through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



FIR No. 5432/2021
State  vs   Rahul

PS Prashant Vihar
11.08.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble  High Court  has  issued  directions  vide  order  bearing  no.  438/RG/DHC dated

22.07.2021 that all the matters are to be taken up through VC.

This is an application for releasing of vehicle bearing registration number

DL 6SAU 9621 on superdari.

Present: Ld. APP for the State.

Applicant/owner Rahul with Ld. Counsel. 

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court  of  Delhi,  vehicle  in  question  bearing  registration  number  DL 6SAU  9621 be

released to the registered owner by IO on furnishing security bond as per the valuation

report of vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



CC No. 8950/2016
Metro Info Solutions Pvt Ltd  vs  M/s Ravi Generators & Anr

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application moved for change of surety document.

Present: Applicant/Surety Nand Kishore Arora alongwith counsel.

Application for change of surety document is moved on behalf of

surety.

Heard. 

Considering the reason stated in the application, application is

allowed. 

Original RC bearing no. DL 4SDA 6965 be taken on record. 

RC bearing no. DL 1CL 6682 be released to the applicant. 

Application stands disposed off.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



e-FIR No. 020900/2021
State  vs   DL 11SF 9456

PS Prashant Vihar

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This  is  an  application  for  releasing  of  vehicle  bearing

registration number DL 11SF 9456 on superdari.

Present: Ld. APP for the State.

Applicant/owner Ram Babu Gupta with Ld. Counsel. 

Reply received from IO perused, wherein it has been submitted

that case property pertains to PS SB Dairy.

In view of this, present application stands dismissed, with liberty

to file afresh before court having appropriate jurisdiction.

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021
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e-FIR No. 021201/2020

State  vs   Gurmukh Singh @ Ginni
U/s 379/411/34 IPC

PS Prashant Vihar
11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application u/s 437 CrPC for grant of bail to accused

Gurmukh Singh @ Ginni.

Present: Ld. APP for the State.

Ld. Counsel for accused Gurmukh Singh @ Ginni.

Ld.  Counsel  for  accused  submits  that  accused  is  in  JC  since

10/10/2020 and he has been falsely implicated in the present matter.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Case  property  is  already  recovered.   Accused  is  in  JC  for  a

considerable period of time.  Charge-sheet is already filed and trial will take

time due to the pandemic of Covid-19.  No fruitful purpose w.r.t investigation

and prosecution would be served by keeping the accused in JC.  Accused

cannot be kept behind the bar as a punitive measure, at this stage of the trial.

Therefore, accused Gurmukh Singh @ Ginni is admitted to bail on furnishing

bail bond in the sum of Rs. 15,000/- with one surety of like amount subject to

the following conditions:-

1. that accused shall appear on each and every date as and when called

upon.

2. that accused shall not tamper with the evidence in any manner.

 Contd...



 -2- e-FIR No. 021201/2020

3. The  accused  to  furnish  his  Mobile  number  along  with  the

undertaking that he/she will always keep his mobile on active mode

and share  his  live  location  with  the  Investigating  Officer  as  and

when requested/ordered.

4. The accused to  give  all  available  addresses  including permanent,

current address or any other address where he may reside along with

the proof thereof.

5. The  accused  to  give  an  undertaking  that  he/she  will  notify  the

Investigating Officer in case of change of address or mobile number.

Jail  Superintendent  concerned  is  directed  to  ensure  the

compliance of mandate of Sunil Tyagi  vs  Govt. of NCT 2021 SCC OnLine

Del 3597.

Ahlmad is directed to send the Annexure B along with the bail

order.

Copy of this order be sent to Ld. Counsel for accused, DLSA and

Jail Superintendent concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



e-FIR No. 031039/2020
State  vs   Sameer @ Firoj Khan

U/s 379/411/34 IPC
PS Prashant Vihar

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

Present: Ld. APP for the State.

Bail bond verification report received.  Surety found to be sound,

address stands verified.  Accordingly, bail bond and surety bond is accepted.

Release warrants of accused Sameer @ Firoj Khan be prepared immediately.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



Bharat Bhushan Oberoi & Anr.  vs  Varsha Gupta & Ors.
PS Prashant Vihar

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

Fresh complaint case received.  It be checked and registered as

per rules.

Present: Ld. Counsel for complainant.

Perusal of record shows that the relevant complaint to the SHO

and the DCP concerned has not been placed on record.  

At this stage, Ld. Counsel for complainant/applicant submits that

same will be filed during the course of the day.

Put up for consideration on 12/08/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



e-FIR No.19417/21
State  vs  DL-8SAW-5596 

U/s 379 IPC
PS Prashant Vihar

11.08.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble  High Court  has  issued  directions  vide  order  bearing  no.  438/RG/DHC dated

22.07.2021 that all the matters are to be taken up through VC.

Present: Ld. APP for the State.

Ld. Counsel for the applicant.

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court  of  Delhi,  vehicle  in  question  bearing  registration  number  DL-8SAW-5596   be

released to the registered owner by IO on furnishing security bond as per the valuation

report of vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



FIR No. 20850/2021
U/s 379/411 IPC

PS Prashant Vihar

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

Present: Ld. APP for the State.

IO ASI Sunil Dutt with case filed.

Accused Alok @ Gaurav is stated to be in JC.

IO has moved an application for interrogation and formal arrest.

IO submits that accused is in JC in DD No. 58A, Dt. 07/08/2021,

PS Special Staff, Rohini and required to be interrogated and formal arrest in

the present case titled above.

In view of submissions of IO, application stands allowed.

Accordingly, the IO is directed to proceed for interrogation to the

concerned jail and take further necessary steps as per the law.

The  Jail  Superintendent  concerned  is  directed  to  facilitate  the

same. IO concerned is directed to produce the accused before concerned court

/ Duty MM within 24 hours through VC if the arrest is made by him during

interrogation.

Application stands disposed off.

Copy of this order be sent to IO and Jail Superintendent through

IO.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



FIR No. 2475/2021
U/s 379/411 IPC

PS Prashant Vihar

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

Present: Ld. APP for the State.

IO HC Puneet Sharma with case filed.

Accused Dinesh Mehto @ Raju is stated to be in JC.

IO has moved an application for interrogation and formal arrest.

IO submits that accused is in JC in FIR No. 15656/2021, PS Moti

Nagar and required to be interrogated and formal arrest in the present case

titled above.

In view of submissions of IO, application stands allowed.

Accordingly, the IO is directed to proceed for interrogation to the

concerned jail and take further necessary steps as per the law.

The  Jail  Superintendent  concerned  is  directed  to  facilitate  the

same. IO concerned is directed to produce the accused before concerned court

/ Duty MM within 24 hours through VC if the arrest is made by him during

interrogation.

Application stands disposed off.

Copy of this order be sent to IO and Jail Superintendent through

IO.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021



FIR No. 871/2005
State  vs   Sukhvinder Singh

U/s 12/9/55 Gambling Act
PS Prashant Vihar

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application moved on behalf of applicant for release
of FDR.

Present: Applicant/surety Charanjeet Singh alongwith Ld. Counsel.

Heard. Record perused.

Present case is already disposed off.

In view of this, application stands  allowed. FDR be released to

the applicant.  

Accordingly, application stands disposed off. 

File be returned back to Record Room.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11 .08.2021



FIR No. 871/2005
State  vs   Ramniwas

U/s 12/9/55 Gambling Act
PS Prashant Vihar

11.08.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application moved on behalf of applicant/surety for
release of FDR.

Present: Applicant/Surety Sukesh Nagpal alongwith counsel.

Heard. Record perused.

Present case is already disposed off.

In view of this, application stands  allowed. FDR be released to

the applicant.  

Accordingly, application stands disposed off. 

File be returned back to Record Room.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/11.08.2021


		2021-08-11T15:33:30+0530
	KAUTUK


		2021-08-11T15:34:18+0530
	KAUTUK


		2021-08-11T15:34:34+0530
	KAUTUK


		2021-08-11T15:34:50+0530
	KAUTUK


		2021-08-11T15:35:07+0530
	KAUTUK


		2021-08-11T15:35:25+0530
	KAUTUK


		2021-08-11T15:35:44+0530
	KAUTUK


		2021-08-11T15:36:16+0530
	KAUTUK


		2021-08-11T15:36:37+0530
	KAUTUK


		2021-08-11T15:37:03+0530
	KAUTUK


		2021-08-11T15:37:29+0530
	KAUTUK


		2021-08-11T15:37:56+0530
	KAUTUK


		2021-08-11T15:38:34+0530
	KAUTUK


		2021-08-11T15:39:05+0530
	KAUTUK


		2021-08-11T15:39:37+0530
	KAUTUK


		2021-08-11T15:40:13+0530
	KAUTUK




